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Information given by Minister (Statt.) Rule 377
[Mr. Speaker] SHRI SHYAMNANDAN  MISHRA:

he say ‘suggestion’, but he had always
datien’.

SHRI JYOTIRMOY BOSU: You are
catching the wrong end of the stick.

SHRI K. R. GANESH: May 1 make

one submission? I am quite clear about
the inappropriateness, for which I have
expressed regret. But I would submit
to you and to the House that confusion
still persists, because in the recent ques-
tionnaire which has been sent to the Cen-
tral Board of Direct Taxes. ...

SHRI JYOTIRMOY BOSU: On a
point of order. ...

MR. SPEAKER: Why it he creating
difficulties?

SHRI K. R. GANESH: He is shutting
me out

MR. SPEAKER: It is for me. I am
going to ;send my observations to the
committee, If there is mny difficulty
about this, in future, the hon. Minister

MR. SPEAKER: 1 went through the
file word by word. It scems that nobody
seems to have applied his mind to this
question. That was a suggestion and
that suggestion was sent. In the Action-
taken Report it is mentioned as ‘recom-
mendation”. I fail to understand why.
What could the Ministry or the Govern-
ment do if in the Action-taken report it is
mentioned a8 ‘recommendation'? I am
going to send it to the committee.

SHRI K. R. GANESH: I shall write

to you on this.

SHRI JYOTIRMOY BOSU: He i
referring to the questionnaire sent by the
PAC. Let him say hare what he wants
to say.

It is clear from what he says that they
have not yet decided about it.

SHRI JYOTIRMOY BOSU: H he
wants to explain, I do mot mind,

Mr. SPEAKER: But I must say that
there are very good watchdogs witting
here.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): The country is in a state of
nearparalysis in regard to the iransport
system.
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SHRI P. G. MAVALANKAR (Ahme-
dabad); What has happened to the Ra’l
way Minister?

MR. SPEAKER: The Railway Minister
{s not here. I will ask him to make a
statement om it.
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